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deputed for training in Hindi in
batches. Officials are also sent in
batches for training in Hind: short-
hand/typewriting.

(4) CE. forms and registers were
gent for translation and printing.
Proofs of these forms have been
received back.

(5) A Hind: Cell is functioming in
the Central Office under an Executive
Engineer, who lookg after the Hindi
" Work in addition to his own duties.
One Clerk knowing Hindi typing and
a Stenographer knowing Hindi Short-
hand are working in this Cell.]
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7[ProGrEss oF LaND REFORMS

721. Sgr1 V. M. CHORDIA. will
the Minister of PLANNING be pleased
to state

(a) what suggestions have so far
been given by the Committee consti-
tuted under the Chairmanship of the
Minister of Home Affairs for reviewing
the progress of the land reforms in
the States; and

(b) what action has been taken on
the suggestions referred to in part (a)
above?]
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F gTE AT G| WA
FIT TAAIHIT H ¥
few g5 fram faaifa
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+[Tae MINISTER or PLANNING
(SeRr B. R, BragaT): (a) and (b) A
statement is placed on the Table of
the House.

STATEMENT

The Land Reformg Implementation
Committee of the National Develop-
ment Council at its meeting held on
June 25, 1964 suggested that in view
of the intimate bearing of the land
reform programmes on agricultural
production, 1t wag necessary that early
steps should be taken to complete the
land retorm programme as Sspeedily
as possible and that the tller s
ensured security of tenure and enabled
to reap fully the %benefit of the
investment made by him 1n agricul-
tural produrtion It wag emphasised
that the share-cropping should be
abolished and rents converted into
cash rents so that the tenant-cultivator
1s assured the full benefit of increased
production as a result of his efforts
and the State Government. In this
connection, the Committee made the
following suggestions: —

(1) Fach State should appomnt a
special officer assisted by such
staff ag may be necessary to
implement the programme
according to a fixed schedule
to be drawn up by the State
Government.

There should also be a high
level committee 1n each State
which should review the prog.
ress of implementation perio-
dically say, every six months
so that timely steps; are taken
to fill the gaps that may come
to notice

The States should be request-
ed to report to the Govern-
ment of India every six
months the progress made in
the 1mplementation of land
reform measures

It should be ensured that the
tenant-cultivators are provid-

(2)

3

€

+[ 1 English translation
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ed necessary financial assis-
tance to enable them to parti-
cipate fully in the production
programme,

Ag a large number of tenants
were cultivating land on oral
leases, they were frequently
not able to assert their rights
4as they could not prove their

to Questiong

(5)

possession. It is desirable
that early steps should be
taken to prepare record of

tenancie, where this is not
being done at present and to
revise it where 1t obtains to
remove the deficiencies

It was pointed out at the
meeting that quite a sizeable
area which was being claimed
under persona] cultivation was
in practice cultivated through
informal tenancies and the
actua] cultivators were not 1n
a positwon to avail of, the pack-
age of improved practices
affecting agricultural produc-
tion. It would be necessary
to lay down norms of efficient
management and cultivation
which the landowners should
be required to observe in res-
pect of lands claimed under
personal cultivation; where
the norms were not fulfilled

(6)

the States should have tne
right to take over manage-
ment of such lands, The sug-

gestion should be tried out in
a few selected IADP or ICP
areas with a view to gaming
experience A technical com-
mittee should examine the
entire question in detail

The recommendations of the Imple-
mentation Committee were communi-

cated to all State Governments for
their consideration ang necessary
action As regards the preparation

and correction of record of tenancies,
such schemes included in the State
Plang are entitled to central assistance
on 50:50 basis The question of mak-
ing additional assistance available for

P3
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the purpose is under the active consi- |

deration of the Government of India.

Question relating to the prescrip-
tion of norms of efficient management
and cultivation have been exumined
‘by a Technical Committee set up by
the Ministry of Food and Agriculture.
“The report of the Technical Committee
“has been forwarded to all State Gov~
sernments. ]

frat A far s HI e &
forg fems

w3, ot frwremT wATIIES
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(a) wfawr & oar foFmd 7
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+[ComPLAINTS AGAINST CHir Funp
CoMPANIES IN DrLHI

722 Smrt V M. CHORDIA Will
the Minister of FINANCE be pleased to
state:

(a) the number of complaints re-
ceived against the Chit Fund Compa-
nies in Delhi during the perioi from
1st January to 31st August, 1964;

(b) the general nature of the com-
plaints:

(¢) the action taken on those com-
-plaints; and

+{ 1 English translation.

\

to Questions 3686

(d) whether there i1s any scheme
under consideration of Government to
avoid the recurrence of such com-
plaints in future?}

I
far AAT (21 2o Yo FeomTaId )
(%) 29 -

(@) fuwrad, faz-afw (faz =)
1 T T FH, B OF I,
TrETIR!, WX AATHT g grg) gvaedT
sfrafaaaen & @ 7 o7

(w) =30 fwwrmEr 7@, %
forrad fae wgw faewmea & #iT 29
fempma Fwafaar & Rwerw 7 #7
oy, AfEd T A FE FRaETE
g T 57 Ay, wifE 1= fawraay w7
qrawy A7 /Y I wafy ¥ g1, 99 fF
wire fae we afafqas, 9eeq faeet
# Any Ady i s ar av 5T gwE
wroAT wfafaaw § sTedaT §  IeegA
FT garar J@r @1 |+ I afawtar
F 99 Y T qeo  fuwraar ¥ @
¥o faamagt &1 99 & 91 G15F T
faar T, FAF ITX TF T AF A
fe wrg oAy sy faar w2 fems
fag F18ars £ ST AT & 1 90
formadt &1 9= & afvomaeasT #9-
T fammeE a1 S &
T T fad ay § WiT 90 enlEdr
#1 fremre fFm aar g w8 o
97 qEEwt o =7 feam w0 -
gy famEE@ed T SeEis &
araet &Y S a1 (T #1, fae
adt  wEeE T fFn own, e
T AT TET G

(@) mamr  fae %z mfufmeEs,
q8%q F, ITHFT ANHAT F A4,
qu ATE, a8 e ¥ ¥ faefl & Ay 1o
qa ¥ A0 F fear 7@}



